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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI ﬁ/

0.A. No. 2602/90 .
T.A. No. | 159

. DATE OF DECISION_ 8.,10,1891

Shri Aditya Vikram sPetitionexr Applicant

Shri P.P. Khurana Advocate for thexPetittonergs) Anolicant

Uni f Ind Versjélg

nion o ndia rough Secy,,

Yot ot Revenue—&—Amother Respondent |

Shri R.S, Aggaruwal Advocate for the Respondent(s)

The Hon’ble Mr. P,K, Kertha, Yice-Chairman (Judl,)

The Hon’ble Mr. B.N., Dhoundiyal, Administrative Member,

o

> w

Whether Reporters of local papers may be allowed to see the Judgement ? 4+
To be referred to the Reporter or not ? b

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ?

{Judgement of the Bench delivered by Hon'bl
Mr, P,K, Kartha, Vice-Chairman) ~

The applicant, uhoAis working as Assistant
Commissionar of Inceme Tax, is apgrieved by the sction
of tho respondents in the adoption of 'ssaled cover!
procadurs in the matter of his promotion toc the post
of Deputy Commissioner of Incoms Tax, The Deaartmenfal
Premotion Committee (D;P.C.) for Dromoﬁion tc the post
of Deputy Commissioner of Income Tax was held in Gecembef,
1989, At shat Qoint of times, no disciplinary/criminal

proceading Was pending against him, However, a disciolineary

procegding Was initiated anainst him by issuing a2 memorandum
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under Rule 16 of the C,C.5, (CCA) Hgl@s, 1965 on 3,9,90,

The Sunreme Court has held in Union of India Vg, Kela

/

Janakiraman, J.T. 19291 (3) S,C. 527, that the 'sealed
cover' procedure is to be resorted to only aftsr the
charge-mema/charge-shest is issued, The salient points

N

decided by the Supreme Court in this regard havs been

discussed in our judgement dated 8,10,1991 in CA-2582/90,

S.Ke Sharma Vs, Union of India & Cthers, On 21,12,1990,

the Trihunal passed an interim order dirscting the

raspondents to consider the cass of the applicant for

nromotion to the post of Deouty Commissionsr of Incoms Tax

—

¢

av en ﬁhough'a charge-sheet had been issued to him after the
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date o ha meesting of the D.P.C.‘ In case the rasult of
tha;D.é.C. has been kept in a 'sealed cover', the égme
should be opsned and the rdcommendstions made by the

o _
D.P,C, should be implem@nfed%
2. "The learneﬁ céunsel for the applicant stated ?hat
the applicaﬁt has alfeady beeh promoted as Deputy
Commissionér on 30.1.199?.
3 Inview of thea judgement of the Supreme Court in
Janzkiraman' s casz, mentiongd ahove, We allow ﬁhe
anplication, "The resnondents are Qirected to pass

spnropriate orders granting the anplicant all consecusntizl

hanef its, including arrears of pay and allousnces from the

) O

Q'C.‘Y)Q.”
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the abovno dirvactions

Wwithin 2 poriod of three months from thz date of
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